Open Court.

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH 3 ALLAHABAD

Original Applicatien Ne.1G73 of 2004,

All-habad _this the 16th day ef September 2604.

Hen'ble Mr, De.Re. Tiwari, Member=A.

Dipika Tripathi

W/o Dr. S.C. Tripathi

B/@ TYPQ-IV/Z, EnSoIo HOspital
Kidwai Nagar,

District Kanpur.

...o..-oApplicant.
(By Advecate : Sri Satish Mandhyan)

Versus.
1. Unien of India,
threugh HoRoDo
Shastri Bhawan,
New Delhi.
2o Kendriya Vidyala{a Sangathan,
18, Institutienal Area,

Shaheed jit Singh Marg,
New De lhi through its Chairman

3. Education Officer,
18, Instituticnal Area,
Shaheedjit Singh Marg,
New Delhi.
4. Principal,
Kendriya Vidyalaya,
I.I.T, Kanpur.
ecesssPRespondents.
(By Advecate M. DeP. Singh)

Heard Sri S Mandhyan learned counsel for the
applicant and Sri D.P. Singh learned ceunsel for the

respondents. at length.

2. The applicant Dipika Tripathi was werking in
Kendriya Vidyalaya I.I.T. Kanpur. Learned ceunsel fer

the applicant has submitted that the applicant centinued
to werk at Kanpur from 1982 te 2¢03. It has als¢ been
submitted that her huskand is Decter in E.S.I. Hespital
Kanpur. She was transferred from Kendriya Vidyalaya I.I.T.
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Kanpur te Kendriya Vidyalaya New Cantt en ©5.84,2€G3.
Again she requested fer her transfer te Kendra Vidyalaya
Kanpur and the Cempetent Authority acceded her request and

transferred her from Allahabad te Kanpur en ©4.€6,2004.

3e Accerding te the new transfer Guidelines which
came inte effect frem 07.07,2804, the competent authority
has decided that all displaced teachers should be breught
back and attached with previous Kendriya Vidyalaya.
Accordingly Smt. H.L. Tiweri whe was displsced from

Kanpur te Allzhabad on earlier eccasi@n,wit was decided

te bring her back te Kenpur which ds clear frem Annexure A-10.

Her posting at Kanpur resulted in surplus staff of Yega
Teacher in Kanpur and consequently the applicant was
transferred from Kendriya Vidyalaya, Kanpur te Kendriya
Vidyalaya, Bhopal. Sh%r?;énsferred en 31.€8.20¢4 from
Kendriya Vidyalaya Kanpur te Kendriya Vidyalaya, °©

Bhepal and subsequently en 06,09.2064 she stoed relieved.

4, The grievance €f the applicant is that she being
lady teacher, her posting sheuld have been made at
some scheol which is not beyond 566 Km as provided in

the transfer guidelines vide para 7.

Se The learned counsel for the applicant has very
emphatically argued that this transfer erder should be
stayed which is keing epposed with equal vehemente

by the learned counsel for the respendents.

6. After hearing both the counsel at length, I find
that the ends of justice will be better served if the
liberty is given te the applicant te file a representation
within €2 days and the Competent Autherity are directed

te decide the representatien ky a reaseéned and speaking

erder within stipulated pericd.
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7o In view of the facts mentioned abeve, I dispose of
the present O.A. finally with & direction te the
Competent Autherity te consider and decide the
representation ef the applicant with a reasoned and

speaking order te be passed and cOmmunicated te the

applican’t Within & Periad ef 15 days“from the date of receipi
©f copy ©f the order,
Ne cests.

8. Cepy of the erder be given te counsel for the parties.
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